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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  T.
 ANJIAH):  ।  beg  to  lay  on  the  Table: —

 (1)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  fatal  acci-
 dent  which  occurred  on  10th  May,
 1980  at  Kalidungri  Dolomite  Mine.

 (2)  A  copy  of  the  Minimum  Wages
 (Central)  Amendment  Rules,  1980
 (Hindi  and  Englisk  versions)  pub-
 lished  in  Notification  No.  G.S.R.  676
 in  Gazette  of  India  dzted  the  21st
 June,  1980  together  with  Corrigen-
 dum  to  the  English  version  of  the
 Notification  published  in  Notifica-
 tion  No.  G.S.R.  463  (E)  in  Gazette
 of  India  dated  the  2nd  August,  1980
 under  section  30A  of  the  Minimum
 Wages  Act,  1948.

 (3)  Corrigenda  to  the  Audit  Re-
 port  on  the  accounts  of  the  Em-
 Ployees’  Provident  Fund,  Organi-
 sation,  for  the  year  1976-71.

 A  copy  oF  CoAL  Mines  NATIONALISA-
 TION  (PROVIDENT  FUND  AND  onr८
 FUNDs  AND  WAGES)  RULES,  1979  AND
 A  COpy  OF  COAL  MINes  LABOUR  फ्र्-
 FARE  FuND  (SECOND  AMENDMENT)

 RutsEs,  1980.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 VIKRAM  MAHAJAN):  I  beg  to  lay
 on  the  Table:—

 (1)  A  copy  of  the  Coa]  Mines
 Nationalisation  (Provident  Fund  and
 other  Funds  and  Wages)  Rules,
 1979  (Hindi  and  English  versions)
 publisheq  in  Notification  No.  GSR
 936  in  Gazette  of  India  dated  the
 7th  July,  1980,  under  sub-section  (3)
 of  section  34  of  the  Coal  Mines  (Na-
 tionalisation)  Act,  1973.

 (2)  A  copy  of  the  Coal  Mines
 Labour  Welfare  Fund  (Second  Am-
 endment)  Rules,  1980  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  GSR  407(E)  in  Gazette
 of  India  dated  the  14th  July,  1980
 under  sub-section  (3)  of  section  10

 -  of  the  Coal  Mines  Labour  Welfare.
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 Fund  Act,  1947.

 NOTIFICATIONS  UNDER  Motor  VEHICLES
 Act,  1939.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHR]  BUTA  SINGH):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications  (Hindi
 and  English  versions)  under’  sub-
 section  (3)  of  section  133  of  the
 Motor  Vehicles  Act  1939:—

 (i)  The  Delhi  Motor’  Vehicles
 (Amendment)  Rules,  1979  publish-
 ed  in  Notification  No.  SECE.  3(57)/
 79-Tpt.  4160  in  Delhi  Gazette  dated
 the  23rq  April,  1980.

 (2)  The  Delhi  Motor  Vehicles
 (Amendment)  Rules,  1980  publish-
 ed  in  Notification  No,  SECE.  3(108)/
 79-Tpt.  4671-82  in  Delhi  Gazette
 dated  the  14th  May,  1980.

 (3)  The  Delhi  Motor  Vehicles
 (Amendment)  Rules,  1980  publish-
 ed  in  Notification  No.  SECE.  3(39)/
 Tpt/79/3874  in  Delhi  Gazette  dated
 the  11th  April,  1980.

 NOTIFICATIONS  UNDER  AL:  INDIA
 Services  Act,  1951,  copy  of  ANNUAL

 VIGILANCE
 COMMISSION  FOR  THE  pERIOD  FROM
 1-1-1979  To  31-12-79  AND  A  copy  OF

 MEMORANDUM  EXPLAINING  REASONS  FOR

 ReporT  OF  THE  CENTRAL

 NON-ACCEPTANCE  BY  GOVERNMENT  OF

 THE  COMMISSION’S  ADVICE  IN  CERTAIN

 CASES  MENTIONED  IN  THE  CENTRAL  VIGI-

 LANCE  COMMISSION’s  ANNUAL  REpORT.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 VIKRAM  MAHAJAN):  On  behalf  of

 Shri  Venkatasubbaiah,  I  beg  to  Jay
 on  the  Table: ।

 (1)  A  copy  each  of  the  folloy
 Notifications  (Hindi  and

 छाछ
 versions)  under  sub-section  (2)  ©


